GOVERNMENT OF INDIA
MINISTRY OF POWER

RAJYA SABHA
UNSTARRED QUESTION NO.1586
ANSWERED ON 05.08.2024

SAFETY AUDITS ON HOUSEHOLD WIRING
1586 DR. AJEET MADHAVRAO GOPCHADE:
Will the Minister of POWER be pleased to state:

@) the actions taken by Government to develop a standard draft law that has been sent to all
State Governments requiring certified engineers to conduct safety audits on household wiring
regularly as in our home, the electrical wiring is mainly concealed in cement plaster on the walls,
and it is crucial to perform routine safety audits; and

(b) whether there is a specific lifespan for safe operation of each electrical wire?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF POWER
(SHRI SHRIPAD NAIK)

(@) & (b): Under the provisions of Section 53 and Clause (b) of Sub-section 2 of Section 177 of
the Electricity Act, 2003, the Central Electricity Authority (CEA) has issued the "Central Electricity
Authority (Measures relating to Safety and Electric Supply) Regulations, 2023".

In accordance with these regulations, no electrical installation work, including additions,
alterations, repairs and adjustments to existing installations, except such replacement of lamps, fans,
fuses, switches, domestic appliances of voltage not exceeding 250 V and fittings as in no way alters
its capacity or character, shall be carried out upon the premises of or on behalf of any consumer,
supplier, owner or occupier for the purpose of supply to such consumer, supplier, owner or occupier
except by an electrical contractor licenced in this behalf by the State Government and on its behalf
under the direct supervision of a person holding a certificate of competency and by a person holding
a permit issued or recognized by the State Government.

Under these regulations, it is mandated that the electrical installations below or equal to the
notified voltage shall be self-certified by the owner or consumer, as the case may be. However, the
owner or supplier or consumer has the option to get his installation inspected and tested by the
Electrical Inspector of the Appropriate Government. It is also provided that in case of voltage level
equal to or below the notified voltage, Chartered Electrical Safety Engineer (CESE) can also test the
installation on request of the owner. The guidelines regarding CESE have been issued by the Central
Electricity Authority to all State Governments on 21% June, 2018. The respective State Government
or Central Government, as the case may be, can notify voltage below which self-Certification to be
carried out in their respective jurisdictions. Central Government has notified 11 kV for this purpose.

The lifespan of the electrical wire depends on a number of factors including the quality of wire
as well as the electrical work, quality of other equipment like switches, socket, conduit etc., loading
and environmental conditions.
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